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CENTRAL 

1 	TO 4 

:INISTTE TRIBAL 

J - ATI BENCH. 

ORDER SHEET 

Orq.Aop/ Tf c. Petq,'Con Petn/ Rev. Appi. 

Nr Cl. t1:e Arhjjct(S 21 
Nanecf te Respondn(S) MQ 7 

dvo - for theAppljcnt Jly 	 7t7 

• Counsel for theRaiIWaY/C.GSC 

OFFICE NOTE 	OPD FR OF THE TRIBUNAL 

& p:1i0fl 	
. r 8.4.2004k Present : The Hon'ble Mr. K.V. i 	1edfC.E 	Ls.M,- 	

P deposited vch :PBI) 	 rahiadan, Member (A).  

N 

	

The applicant who is 	Sr., ted 2,2_rP o4f 

Divisional ACCOUntS Officer was 

transferred and. po.pted at office 
Dy. Regi 	 . 	

of the Ex. Engineer Pashighat 
Driling ,  Division, I&FC with. 

additional charge of Pasighat 

IFC, Djvjsin, Pasighat by order 

dated 5.11.2003. Only after 

completion of. 2, months at Pasighat 

Driling Division, he was further 

sought to be transferred by order 

dated 8.3.2004 to office of the 

Ex. Engineer, Gumtj electrical 
• 	 Division, Jatanbari,. Tripura with 

additional charge of Gumti Civil 

Division, 	(Power), 	Jatanbarj 
• 	 within a span of two months. Being 

aggrieved the aforesaid order the 
• 	 applicant approach this Hon'ble 

Tribunal. 

Contd/- 



Contd/ 

	

8.4.2004 	 Heard Mr. M. Chanda, learned 	F 

	

counsel for the applicant and also 	L 
Mr. 	A. 	Deb Roy., 	learned. Sr. 

C.G.S.C. for the respondents. 

• 	 Mr. Chanda, learned counsel 

for the applicant stated that the 

fimpugend transfer order is contra 

to the transfer .poiicy dated 

- 	 19.4.2000. The applicant' is also 

• retiring within three years.In the 

circumstances, the case of the 

applicant is required. to be 

reconsidered by the auhority. 

• 	 Therefore, 	I 	direct 	the 

	

• /A 	 respondents to consider the case of 

fo /- 	 • 	 the applicant as per transfer 

• 	 . 	 • policy dated. 19.4.2000 within two 

months from the date of receipt of 

• 	 ••'• - • 	. 	this order. Till the completion of 

the aforesaid exercise the transfer 

• 	 a' 	 order dated 8.3.2004 shall be kept 

	

- 	 in .abeyance so far the applicant is 

	

- 	r--- 	
. 	concerned. 

	

The 	- application 	is 

- 	 - 	'' 	• 	accordingly disposed of. No order 

as to costs. 

	

- - 	 •••• 	 • 

• 	 • 	 - 	 . 	 • 

	

• - 	 Member () 

	

- 	' 



/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

O.A. No. 	/2004 

Sri Upendra Nath Sarkar 

vs- 

Union of India & Ors. 

	

1904,200- 	Transfer policy i.sued by the Auditor and 

Comptroller 	General, 	India 	t;ith 	the 

instruction for strict compliance 

	

A1.2003- 	Applicant transferred and posted from I&FC 

Division 	Itanaqar 	to 	Pasi hat 	Drilling 

Division I&FC. 

j 19112003_ 	Representation submitted by the applicant for 

review of his posting order and prayed for 

posting at itanaqar or nearby places. 

	

4.11 2003- 	Rep resëntd .Lion rejected by the senior Dy, A, G 

(Admn) and directed for immediate compliance 

of the posting order dated 5.1103 

	

122003- 	Applicant 	submitted 	representation 	for 

reconsider of his posting order around the 

Ca p i t a 1 Comp 1 cx a t I t a naqa r on t he p r ou nd 

that applicant is in vet - ge of retirement. 

Ir- 4 cx) 



22 

	

28012004- 	Applicant 	joined 	at 	Pasighat 	Drilling 

Division Pasighat, 

	

08032004' 	impugned order of transfer and posting dated 

0803.04 has been passed after a lapse of 40 

days after .5oininq at new station at Pasighat 

in total violation of transfer policy dated 

1904.2000. By the impugned order applicant 

is sought to be transferred from Pasighat. to 

Jatanbari, Tripura, 

Relief(s) souQht for: 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not he granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the followin. 

relief(s): 

1. That the impugned order of transfer and posting issued 

under letter No.E0. No, D.A Cell/120 dated 08,03.2004 

be set aside and quashed so far the applicant is 

conce med 

tirtx t4c4J 
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2. That the Honble Tribunal he please to direct t h e 

respondents to allow the applicant to continue in the 

present place of posting at Pasighat Drilling Division 

I&FC or in any ad.lacent  places near Itanagar till his 

retirement on superannuation in terms of clause (f) and 

(g) of the transfer policy dated 1904,2000 issued by 

the Comptroller,  and (udit.or General, Govt. of India 

~ 13. Costs of the application. 

4. 	Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper. 

Interim order prayed for. 

During pendency of this appl ict ion, the applicant 

prays for' t he following relief 

the Hon hle Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08032004 in respect of the applicant till 

disposal of the Original Application. 

/ 

( 
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IN THE CENTRAL 

GUWAHATI BENCH: GUWAHA 
Cj 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 0. A. No 	 12004 

Sri Upendra Nath Sarkar. 	 Applicant. 

- Versus 

Union of IndIa & 0thers 	 Respondents. 
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03, I C o p y of the transferred 
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dated 19,112003, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	 /2004 

BETWEEN 

Sri Upendra Nath Sarkar. 

S/o Late Radhanath Sarkar. 

Sr. Divisional Accounts Officer, 

Drilling Division, I & FC, 

H 	:jqh 

Arunachal Pradesh, 

'AND 

The Union of India, 

Represented by the Secretary to the 

Government of India, 

Ministry of Finance, 

New Delhi. 

The Comptroller and Auditor General of India, 

Now Delhi, 

Accountant General (A & E) 

Meghalay Etc. 

Shillong, 

Sr. Dy, Accountant General (Admn) 

O/o The Accountant General (A&E) 

Shillong. 

Executive Enginner, 	
/ 

I&FC, Drilling Division, 

Pasighat, Arunachal Pradesh. 

1Lj 	 &a 5 et 
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6. 	Shri K. Batho. 

Sr. Dy, Accountant General (Admn) 

0/a- The Accountant General (A&E) 

Shi 1 long. 

DETAILS OF THE APPLICATION 

	

1. 	Particulars of order(s) against which this aø1ication 

ia made. 

This application 	is made agal net the impugned 	transfer 

order-  No. 	E.O. 	No, 	D,A 	Cell/120 dated 0803.2004 issued 

in violation of professed norm by the Respondent No.4, 

i,hereby the applicant has been sou ht to be transferred 

from the Off ice of the Executive Engineer, Passighat 

Drilling Division to the Office of the Executive 

Engineer, Gumti Electrical Division, Jatanbari • South 

ripura only after-  2 months of his ,oining at Passighat 

on extraneous considerations and in violation of the 

professed policy of the Respondent department. 

The applica rit declares that the subject matter of this 
/ 

applicat ion is tiell within the jurisdiction of this 

Hon'ble Tribunal. 

3. 	Limitation. 

tkc 	 cE!;i'5)  eciii 
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The applicant further declares that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals Act s  1985 

4- 

4.1 Thatt he applicant is a citizen of India and as such he 

is entitled to all the rights, protec ..ions and 

privileges as guaranteed under the Constitution of 

India. 

42 That your humble applicant was initially appointed as 

Divisional Accountant (DA) on 05.02.1973 under the 

Accountai....t General Meqhalaya etc. Shillong. Then he was 

promoted as Divisional Accountant, Selection grade and 

subsequently as Divisional Accounts Officer,  Grade-Il on 

01,01.1986. Thereafter, •!: h e applicant was further 

promoted to the grade of Divisional Accountants Officer 

Grade-I on 01.01.1990. At present the applica nt is 

working as Senior Divi sional Accounts Officer w,e.f 

01.01.1997. 

43 That .... a applicant since his :ioining in the respondent 

department has been transferred very frequently within 

and outside of the state and he had worked .. different 

places in different capacities as desired and ordered 

by the respondent departments. A chronological details 

of his postings along with his tenure of services have 

been furnished hereunder; - 

14Ac Na 	cA/L)(q 
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E1QL.RQ.s.tina Period 

 Jtanbari - 	 1974-78 

 Gurliti 	Pro:ect Division-I 

 Gumli 	Electrical Division 

(i1 	in the state of 	Tripura) 

 Tirap CPD, Auqust,1978 

Jai rampu r Div. 	II 	. May, 	1982. 

Arunac:hal 	Pradesh 

 Aqar'Lala CiviiDivision-4 1982-1965 

at Agartala. 

 Aartala Electrical Division 1985-Feb'88 

 Capital 	Electrical Division, - 	 Feb.'88-1991 

.Itanagar, 	Arunachal Pradesh 

 Roing Electrical Division 	' 1991-1995 

crunachal Pradesh 

 Kalaktanq PWD Division - 199597 

r.unac:ha1 	Pradesh 

.1C)Itanagar 	IFC Division, - 	 1997-Dec'2003. 

runacha1 Pradesh 

4=4 	That 	while 	serving 	at 	I&FC 	Division, Itanaqar 	the 

apy1icant was again transferred and po ..ad to Passighat 

Drilling Division, 	I&FC vide 	order hearing No, 	E0 	No. 

DA Cell/8.5 dated 	0511.2003, 	issued by 	the 	respondent 

No.4, 

(Copy of the order dated 05=11=2003 is annexed 

hereto as Annexure-I) 
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4.5 That 	thereafter 	the 	applicant 	submitted. 	one 

representation on 19, IL 2003 tu .the re.pondent No,4 

through proper channel describing his il1-health and 

physical condition and prayed for reconsideration of 

his transfer-  case and further praying for his transfer 

to any division within the Capital Complex of Itanagar 

in order to enable him to continue his ongoing 

treatme .......a. He also explained that he was due to ret ire 

on April, 2007 and prayed for sympa .....etic consideration 

of his case. 

(Copy of the representation dated 19.11.2003 

enclosed herewith and marked as Annexure II) 

4.6 That surprisingly the prayer of the applicant was 

re,jected vide order No. E0 No. DA CELL/1167 dated 

24.11.2003 s t a t i n g that his retention in the same 

division is not aqr'eed to ' and he was further directed 

to report f o r duty at Pasighat Drilling Division 

immediately as per order dated 05..11.2003. 

(Copy of order dated 24.11.2003 is annexed hereto 

as nnexure-III). 

4.7 	That 	thereafter- 	the 	applicant 	submitted another 

representation 	on 	03. 122003 	emphasising 	that he 	did 

not pray 	for 	his retention 	in 	the same division in 	his 

earlier- 	representation 	dated 	19.11,03 	as 	riientioned 	in 

the re.jection order dated 24,11,2003 but instead he had 

requested 	to 	post 	him 	in 	any 	division 	in 	the Capital 

Complex and as 	such he again 	pr-ayed  for 	the same vide 

his representation dated 03. 122003. 
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(Copy of the representation dated 03122003 is 

annexed hereto as nnexure- IV). 

48 That 	the 	applicant 	hojever 	did 	not 	get 	any 

considerai ion wh'soever even inspite of his serious 

ailments and his retirement approaching and as such he 

joined at Passight Drilling Division on 28.012004 as 

per order dated 05.11 2003 and his joining report was 

fortAjarded by the respondent No5 to the respondent No.3 

vide letter bearing No. IFC/Drilling/PF83/200405/ 

dated 31 0L2004, 

(Copy of the letter dated 310104 is annexed 

hereto and marked as Annexure- V) 

4.9 That surprisinqly within 40 (forty) days of his joining 

at Pasiqhat, the respondent No,4 açjain issued another 

transfer order Vide No. E.0 No. DA CELL/120 dated 

08.03,2004 whereby the applicant has been sought to be 

transferred from Pasi ghat to Jata nbari in Tripura in an 

arbitrary and unjust manner. 

(Copy of impugned order dated 08.03. 2C04 is 

annexed heret.o as Annexure'-VI) 

4.10 That t he applicant most humbly begs to state that as 

per the professed policy oft he respondent department 

as evident from the letter No. 394-NGE (App)/1l98 

dated 19.04,2000 of the respondent No.2, the following 

oarameters are to he folloed for transfer and posting 

of Divisional Accounts Officer/Divisional Accountants; 
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(f )' tenu re of posting should normally be 

three years in a particular Division and six years 

at a particular sta.ion 

(g) an officer should normally allowed to 

serve the last three years of his service life at 

a place of his choice even if it results in his 

stay in the same place etc beyond the normal 

tenure' 

In addition to the above some other conditions 

have been laid dot'n under item sI. No, (b) (d), (e) 

and (h) also of the said letter dated 19.04.2000. But 

surprisingly all those professed norms have been 

violated by this impugned order dated 08.03.2004 

(Copy of the letter dated 19.04,2000 is annexed 

hereto as ânn.xur..e.1L1) 

4.11 That the applicant begs to submit that he had earlier 

served in many places as or when ordered as shown in 

para 4.3 hereinabove without any grievance or complaint 

but this time he had prayed for consideration of his 

case on genuine ground for which he submitted relevant 

medical certificats etc. also but he was denied any 

consideration. The respondenta acted on extraneous 

considerations and transferred the applicant without 

paying any humanitarian considerations which smacks 

foalafide and which . is arbitrary, illegal, unjust, 

unfair-  and violative of the principles of natural 

justice. 
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4;12 That due to non'-consideration of his prayer the 

applicant has been put to a seriously distre.sed 

condition at . he faq end of his service tenure even to 

the extent of interrupting proper treatment of his 

ailments. It is submitted that no one has been posted 

:n the place of applicant at Pasighat, As such 

finding no other alternative t h e applicart is 

approachino this Honble Tribunal seeking for justice 

and it is a fit case Tribunal to interfere with 

and to protec.t the legitimate right and interest of the 

applicant by setting aside the impugned transfer order 

dated 08032004 and cirectinQ the respondents t 

retain the applicant at his present place of posting 

i.e. at Pasighat, 

4A3 That this application is made bonafide and for the 

cause of justice. 

5. 	Grounds for relief(s) with lea1 provisions. 

51 For that, the applicant has been transferred under the 

impugned order within 40 days of his joining at 

sThat on extraneous consideration, which smacks 

malafide, 

52 For that, the applicant had earlier been transferred 

very frequently and he worked at different places in 

ruriachal Pradesh and Tripura, 

53 For that, the impugned tra ... .afer order is violative of 

the professed norms of the respondent department 

4J) g01<4, 



.4 For that, the action of the respondents are arbitrary, 

unfair, 	
unjust 	and 	violative of 	the principles of 

natural 	justice. 

• For 	that, 	the 	applicant 	is at 	the verge 	of his 

retirement 	havina 	left 	only 3 years 	of service 	in his 

credit as such 	he 	is squarely covered by 	the 	transfer,  

policy 	dated 	19,04,2000 	issued by the Comptroller and 

udit or General of 	India. - 

~ .6 	For 	that, 	the 	applicant only prayed far 	his 	retention 

in 	and 	around 	the 	Capital 	in order 	to, facilitate his 

ongoing treatment and also agreed for his posting under 

any division but even that has been denied to him. 

	

. 	 tai1s of remedies exhausted. 

Th a t the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

application. 

Matters not Dreviously filed or pending with any other 

Court. 

The applicant further declares that he had nOt. 

previously .filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject mit.e r of 

this application nor any such. application, Writ 

Peti Lion or Suit is pending before any of them. 

Rjjf(s) sought for: 

aj &cTta4 
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Under the facts and circumstances stated above 	the 

aoplicant humbly prays that Your LordshiPs be pleased to 

admit this applications call for the records of the case 

and issue notice to the respondents to show cause as to 

why the relief(s) sought for in this application shall 

not be aranted and on perusal of the records and after 

hearing the parties on the cause or,  causes that may be 

shown, be pleased to grant the following relief(s): 

8.1 That the impugned order of transfer,  and postin(.4.-  issued 

under letter No. E.O. No. D-A Cell/120 dated 08,03.2004 

be set aside and guashed so far 1,he applicant is 

conce md. 

8.2 That the Hon'ble Tribunal be please to direct the 

respondents to allow the applicant to continue in the 

present place of posting at Pasighat Drilling Division 

::c&FC or,  in any adjacent places near Itanagar till his 

reti rement on superannuation in 'terms of clause (f) and 

(q) of the transfer policy dated 19,04.2000 issued by 

the Comptroller and Auditor General • Govt. of India 

8.3 Costs of the application. 

8.4 	Any other 	relief(s) 	to which 	the applicant 	is 	entitled 

as the Hon 'ble Tribunäl may dee mfi 't and proper. 

9. Interim order prayed for. 

During pendency of 'this application, 'the applicant prays 

for the following relief: 

t4ur& tiX#  



91 That the Hon'ble Tribunal be pleased to stay the 

operation of the impugned transfer and posting order 

dated 08032004 in respect of the applicant till 

disposal of the Original Application. 

10 

This application isfi led through Advocates. 

l. Particulars of the LPO. 

I. P. 0. No. 

Date of Issue 

1 tL 1•) Issued from 

I v) Payable at 

12. List of enclosures. 

s given in the index. 
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VERIFICATION 

I • Shri Upendra N a t h Sarkar S/o Late Late Radhanath 

Sarkar aqed about 57 years, working as Sr. Divisional 

cccou nt.s 0fficer, Drillinq Division, I & FC. Pashiqhat, 

Arunachal Pradesh, aged about 57 years, do hereby 

verify that the statement:s made in Paraqraph 1 to 4 and 

6 	to 	12 	aret rue 	to 	my 	knoi1edqe 	and 	those made in 

arar'ar,h 	5 are 	true to my 	legal advice and I have not 

suppressed any material fact, 

nd I sun this verification on this the S 	day of 

pril, 2004. 

N 



.m.' 	- 	- 	 • 

REGISTERED POST 

FFICE OF THE ACCOUNTAIV17 GENEL (A&E) MEdILAYA ETC., 
S11ILLOr'IG. 

	

1C.0. INO,DA CELL/85 	 1)ated: 	
.

.10.2003 

Smti .Subithy Naudy, Sr.DAO l'aslghnt ikiIIlng Division- I&FC 1'ghaL 
Munachal PadsIi Is tiansfered and posted In the same capacity. to 1-&FC MsIon 
Itanagar vIce- Sri Upendra Nath- Sarkar, Sr.DAO I&FC -Division Itanaar, Arunachal 
Pradesh Is wahdrawu and pwted In the came capacky to Pasighat Drilling J)lvlslon 
1&F wkhaddltlonal -tharge of Pasighal. 1&FC 1)lvlslon Pasighat, Arunachal Pradesh, 
'vvith'imme(Iiate offect. 

11ufhority:-A. G. 's order at P/i? dated 30.10.2003 offik No. DA C'eJ1II-1412001 
02/Vol. 111 

Jde- • . 	.- 	 Sr. Dy.Account.ant General (Admn) 

Memo No.DA Ccll/144/2OO1..O2/V:ol,IjJ/I06Q-8 	 Dated:-  
Cop'to. 	 RU 

1. bhie1- Engineer, inigatlon and' Flood Control Department, Govt. of Arunachal 

	

P-radesh, lianagar. 	'- 	- 

- 2. 1xecutive Engineer, Irrigation and Flood Control Division, Itanagar, Arunachal 
•Pradeshfor.1nforrnatjon and necessary action. The date' of release of Shri Sarkar, 

r.DAO.froin the diAsion and joining of SmtI Subithy Naudy, Sr.DAO In the di'isiàn 
nia p11ease. he intimated to this Office early. 

3. 1xe.cutive Engineer,Pasighat Drilling Division i&FC Pasighat. Arunachal Pradesh is 
¶equested to release: Smtl .Nandy, Sr.DAO to eiable her to join in a new place of 
posting and-date ofjoining of Shri Sarkarmay be hitimated to this oflice. 

I 	mtl Subithy Iandy, Sr DAO, Pasighat Drilling D1%lc1o1FCPaighat—Arunachal 
• 'Pvade.sli for information 	- 

1irl Upend -ia Nath Sarkar, Sr.DAO I&FC Division Itanagar, ArunchaI Pradesh and 
to intimate the date of.joining in the nw place of posting at an earliest. 	- 

The -Executive Engineer, I&FC Division Pasighat, Arunachal .Pradesh. 

1.0. File. 
1.C. File. 
S.C. File. 

71H 	 . 

j-1ccounts Officer. 
- 	 - 	lfrIb (q'iI: 



14 * 	 A-rA I' v'c 

TO 

The sr. .Dy.Aocountvt Qenar21(Adntn) 
0/0 4.(A&/') Moghaiaya etc. 

	

• 	 ShillOfl. 

( Through proper Channel) 

ub 	Representattonfor re-conflderatton the trans/cr. 

	

• 	 Ref •: Memo ffo.DAC1rLL1114/2aO1..02/Vol-III/1O60-48 
JJtd. 5111103. 

• 	 - 	 H 

Vith hwthle reueot I be-gtolay.folloialng lines 
for .eympathctic consideratiOn at.-yourènd. 

That sir, I am suffering  from Diabetic and 
llypertont2on since 2at 15 leare. At present I am under 

• the treatment of Dr. M. Saikia, Associated Professor  of 
!indócr-inology of Guwahati ffedtcal College stnce Fob' 2002 

and I have to visit to.Cuwahat.tfrcqucntiy at least four 
times in a Year for my trctment, 

That 	r*he.trans/er for Pas-ighat is a-shock to 
me when I receivcdthc order stnce it l:very  far from 

-Guwahati and my health condition as very poor at present 
and does not per'tt me to perform long Journey. 

I am to otat'e that I am due for retirement In 

AØrU'2007tizat -  is just after 3 Years. This w121 be mU 
last tenure of'posting. 

Sir, in view of above I fervently request for 
reconsideration of my trans/er- to any Etvtsion within 

	

H 	• capital complex of Itanajar for this last. enuro and to 
• 

	

	• savomy life  from agony. The doctorc prescription of 

Guwahafi Medical College from Fcb'P002 to 1111 date are 

	

• • 	• 	• 	énoloaod for sympathetic consideration - at your end. 

• 	Yours faIthfully, 

	

• 	•. 	• • 	 • 	 ( t/,N•. 3kaP )Sr,DAO • 	 • 	 I&F!C.lJivl3ton, 
• 	 ___ 

&M' th- 	• • 	 • 

	

• 	 • 	 • 

0' 

II 	 ( 
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SI-IILLONG 793001. 

/1 

E.() i'o.DA CELLJ1167 	 Datcd 	24-1 1-2003. 

The rcpreeniaiion dated 191h November 2003 oS IJ.NSarkar 	r.I).AO. 
.1 &I F.C. Division Itaiiagar Anmachal Pradesh regrding retention, in theTsime ClIvEcion-
,has been - considered . but not agrrcd to. Shri Sarkar is dirc-ted to report to the 
Exceilive En'inccr ,Pasighat Drilling Dhision. I & P.C. Pasighat ,Aninac.hal Pradesh 
with additional charge of I & P.0 Pasighal A.P. immediately as. per order vidc this 
office letter E.O. No. D.A.Cell/R5 dated 5-11-2003 

The transfer is in public interest 

Authojity : - Sr.D.A.cI (Admu)"v order dated 21-11-2003 at p120 is of file 
No. I).A. Cell /1 -1 4/2001-2002/Vol 111/ 	 - 	- 

- 	 Sr. Deputy Accountant Gencril(Admn) -, 

/ 	! 	/ 

No.D.A. CCW1-14/2001-021vo1-m/1168-3.173 	- 	Dated 24-I 1-2003 

Copy forwardvd for in.Rirnuttioit and ncecury aution to 

ThoChief Engineer ,Irrigntion & Flood Control 1)epnrtmcnt ,Govt of,  t\ruimchnl 
Pradesh ,Itanagar. 
The Execulivo Engineer ,Pasighat - Dulling Division , I & F.C.' 	Pasighat , A.P. 	I-Ic 
is rcqucstcd to intimate the date of Joining of Shri U.N.Sarkar ,Sr.l).A.O. 
The Executive Etigincer, 1 & P.C. Division ,Itanagnr A.P., 	to intimate the date of 
release of Shri. U.N.Sarkar.  ,Sr. D.A.O from the division. 
Slui U.N.Saikac ,Si.D.A.O 0/0 the E.E. I & FC, 'division Jt.anagar to 
intimate the date of joining in the new place of posting. at an earliest. 

E.O. file 
P.C. file 	

4 

S.C. We 

% 3. 

) 

'V 
5. 

7. 

Sr. Accounts Ofiieer 
i/c D. A. Cell. 



- 	 - 	 ----- - 
	 : -- Sr' - '' 	 - 
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'ç 

(Through properchannel) 	.. 

	

Ni--' 	 :, 	 - 	

- 	 . .,. 	 - 	 S 	 • 	 .. 	 . 	

S 

Dtd 3/12/03 

To 
-. 	

. The Sr. Deputy Accountant Gáeral (Admn) . 
Office oftheA.G.'(A&E). 
Mhalayaetc. Shillong. 	, 

5 	
4 	

4 	 1 	 5 	
•, 	 , 	

S 	 S 

Representation for reconsideration of Transfer. 	 - 
S 	

S 	
•. 	 ' 	 . 	

5 	 S#p 	

5 	 - 

Ref:-' . : Your rnerno;No.DA. all /1-14/2001-02 Vol-HI/l 168.173, Dtd. 24111103 

With due respect, I beg to state as follows 
t. 	 5, 	

5 •5555 	

•_, 	

.*_ 	 - 	 . 

	

. . 	i. - 	That ir, .1 am sufrering from Dlabtic .mellitus since last 15 years 
- followed by hyper tension and I have to consult with 'my physician, at 
Guwahati normall3 at an Interval of wo months reular1y The 

-, 	condition of my health is very wak -and I ha'e been advIsed. to my 
• 	 phystclan'not to pérfon long journey. 
-- 	 S 	 S • 	 • 	 - 	

' 	
) 	 . 	 .. 

2 	 That Sir; I am due for retirement in AprIl'2007 and this will may be 
my last tenure of posting 

Consldering.alL above Irequested yoU to reconsidpr my posting to any 
• - '. ' 	'divIsion In'capItal - complei of Arunachal Pradesh videmy letter dtd..19/11103 which 

- .• ',. 	.'ws not considered by, mentioning that "retention in 'the saSine division Is noi agreed 
.. '•- 	to", as, ommuh1cated' vide your memo nO. as mentioned 'above. In this connection it Is 

stated that I requested,you, to potme In any division in capitéi complex, but I never 
request you for retention In the same division 

Under the circumstances I fervently again request you for 
ieconsideration of my transfer to any division In capital complex for this last tenure 
and tosave my life from agony.  

Yurs faithfully, 
4 1' 

- 

	

5 . 	 . 	 S ..- .  

(U N Sarkar) Sr DAO, 
I&FC Division Itanagar 

	

S 	 • 	 . 	 . 	 ' 	 .• 	 ' 	 . 	 -' 

Advance copy to.: 

1.' 	The Sr' DAG (Admfl), 0/0 thq AG (A&E) Meghalaya, Shillong for 
early action 

• 	 . 	. 	 ,: 

• 	 : 	 • 	

.4 	 , 	 ' 	

-, 	
•, 	 S 	 . 	

•, - 	 .. 

- 

(U N Sarkar) Sr DAO, 
.: 

l
'. 4 • - 	, . 	 . 	. ' 	I&FC Division: Itanagar. 

1,4  
64 
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/ 	 Lc1teJM'8g,t1G 31th/1/')')4 0 	 // 

•1 	•' 	 •I • 	 - Lo 	•- 

• 	 i • • I 	 -. 	
.•• 	• I••  

h 

The Accountant 'eic.ral ( A & L )A 

4 	 , MalyR runcj Frsljoz3r 
4 	 DA L.sll. 

- 	 J -.1LL 0 N G. 
• 	•, 	 • 	- 	- 

• 	• 	I 	 •• 	, 	• 	 • 	- 
bub - 
tef 	Yr. Srpr '!O0)A Cell/85 dt'.5th/21ov'2005. 

Sit, 	 t 

• 	• 	• 	 , 
it ito iruor yu thnt 3ri 	ak 	jJ -r,r.O 

h 	j'ined utctir the 	tibiiahrnent 01 the Lxeutivc Cnginer 
on dtIi.23/1/2D04 (r,u) 

Vide 	t40, taider re$erence0 
- 	 'i• 	 • 	 •I 	t' 	 - 

'l•_• 	 i; 	 •• 	-' 	 - 	 - 

I -. 	• 	 • 	 •• 	 '•. 	 • 	
.1 	• 

• 	 ' This is fo'r.iavour of your .Inriti'n-1 ric 
'cesIry nation 1j1ese0 

	

1, 	g 	) 	• 	- 	 .• 	-. 	•-• - 	

F 	 I 

- 	

F 	
I 	

Yours 	ul 1 / , 

	

-• 	: 	•. 	- '- • •••• 	 • 	•: 	
• • 	( 	ir'.V.J.}/i.;Y 	) 

£>cutive En-çinocr 
I 	 i3'L,3ri11ini 	vitcn • 	••. 	• 	• 	

•-• 	 I. 	 .• 	• 	• 	• 	 : 	 - 	-. 
Mtmc 
(opy to:.. • 	 • 	• (56 
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)FFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAA ETC , SHILLO NGj 

0 	 •• 	

jo 
•:.O.No. D.A. Ce111120 	 •• 	

Dated:- 8-3-2004 
I n 	I 

; 4.. 

The following Sr. Divisional Accounte Offic&,'ois 	al Accounts Officei (rado4 U are 

isferred and posted to the Divialons nQted ag 1nQt each as shown belov 	 / 

They arc rtq*sWd ,to submit their xaw1ing over memcandum to. thw DiviautaI Officers under 

mation to this offtce 

The Divisiotiat Offlecra/Controlling Officers are ràqüostcd to rolcac the Officials concerned 

ti utg under them ltest by 9wiJQO4 under intimapon to thJsoificc and to fotward a fozmal 

iing and taking over charge report of the officials con..erned to this office at an early date 

	

The transfer is in public interest. 	 -. 

SLI, Nami & 	Present Division 	Division Trahsfer to 	I MARKS 
No I 	slgiiatJon  

I f Shri P C Borah, 0/0 the ELEngineer, O/o The Executhe 	Shil C.Borah 
Sr DAO 	Gumti Electrical 	Engineer, 	' 	 will move first to 

	

Division Jatanbarl, 	Pasighat Drillfi~g Division4  relene Shri 
Tripura, AddI charge I& FC, with addL Charge Sarkar.  

2 

• of9umitCivU 	• 

Division (Power) 
Jatanbari 

olPasighat I&FC..' 
Division, Paslghat vice 
Shn U N Sarkar, Sr DAO 

U N Sarkar, 0/0 the EL Engineer 010 the EL Engineer .  
Sr-DA0, Pasighat DriUng Gumtl ElectricaL Division, 

- 

Division, I&FC, with Jatanbarl, Tripura, with 
: 

 
addl. charge of additional Charge of 
Pasighat I&FC, Gumtl Civil Division, 
DIvIslon,Paslaht (Power), Jatánbari, vice. 

ShrlPCBorah 
• 	3. A.Pharaml, • 010 the ELEngineer • 010 The EL Engineer 

• DA()..I, 
• (as Thermal Civil Building Project Division 

DhlSIon (Power), Nó,IV PWD, Imphat, ylce 
• 	 S • 	 I 	• Rokia, Tdpura,, addL LShantl EumarSingh, 
• 	 • •,. 	

0 	

• chargeofCas •. • DAO-I 
• 	

• Thermal (Elect) 
. •' 

zi 

Shri Pharami will 
move llrstth 
release ShrI 
L.Shantl I&. 
Singh. 

• 	I L.ShantlKumai 
• 	 S :Singh,DAO-I 

H • 

Division, Rokia. 
E • OIo the L Engineer 

Building Project• 
• Division NoJV PWD, 
• ImpIiai 

OIo the EL Engineer5 
Gas Thermal DL vision, 
(Power) Rokia, Tripura, 
•AddLCharge of Gas 
Thermal (Electrical) 
Division Rolda. Vice S 

'0_ 	 0 •0 0 •• 	 - 



• 1 	.. .. 
:_ 	gq'T . 	 . 	.:. 	•.: .. 	... 

2 	 . 

45.LTLo1baS17ngh, 0/0 The ELI pglneer 0/0 The EL Engineer I ShrI L.Tholba 	7 
• 	DAt)-! 	. Agartala Division Imphal Electrical Division 	I Singb will move 

NoX,PWD, Agartala., No.111 Manipur vice Shri 	first to release 
N.KutnarjitStngh,DAO-1 	ShriN.Kumarjit 

4 Singh 
 N.Kümarjit O/o The Ex.Engineer Ofo The EL Engineer 

Stngh, DAt)-! Imphal Elect. Division Agartala Division 
No.111, Imphal PWD, Agartala vice .• 

Shri L Thoiba Singh 
iBhabesh . 010 The ELEngineer 0/o The Ex.Engfneer 

• i Chakraborty, .Zlro Elect Division . Electrical thvn NoIV 
DAO-I 	. £P. Udaipur vice M. Sanajoaba ' 

Singh already transferred  
 Anindya ICr. 0/oThe ELEngineer 0/o The Ex.Englneer Shri Anlndya 

Das,DA0-1I RWD Seppa4  A.P. Ziro Electrical A.P. vice Kr.Das will move 
• . 	. Bhabesh Chakraborty, first to release 

. DAO-! transferred Shri 
B Chakrabroty 

9., 	1"D.Röy Oio The ELEngineer 0/0 Chief Engher, PWD 
Choudhury, 

Q. 
Capital 'A' DIviqion, 

: Imphal, with addItional 
F Sr.DAO. 	1 PWD Itanagar' 	. charge of Buiking Division 

".. 

No.! PWD Imphal, vice 
. • . . 	

• Shri M..Herarna iii Singh, 
DAO-II  

10 M.Herarnanl 0/0 the Chief Capital 'A' P\\D, A.P. Vice Shri MiLSlngh, 
Singh, DAO-II Engineer, PVvD D.Rày Choudhury will move first to 

. 
Imphal and additional i transferred .. release Shri D.Roy 

.. 	• charge BuiIdIngDlv . 	 •• Chouhdhury 
NoIPWDImphal  

•A.Kanungoe, OIo The ELEngineer 0/o The ExEneer 
DAO-I 	•, Pafsghat Electrical Highway South PWD, 

Division, Pasighat,.AP Imphal, Vice Shri A.Btnode 
Kr. Sharma, DAO-I  

 A.Binode Kr. 	. O/o The ELEngineer 0/0 The ELEgineer . 	Shri A.Binode 
Shaimi ai , DAO-Ij Highway South PWD, Pasighat Elect Dfvn A.P. 	I KrSharma, will • 

• 	•: 	 • 	.. Imphal 	. 	• 	. Vice A.Kanüngoc,DAO-I 	. 	move first to rekse 
I . 	 SM A.Kanungoe. 

 D.Khamzachln, O/o The ELEngineer 0/0 The Ex.E;gineer 	. 	Shri 
• DAO-II ;. N.H. No.11 PWD Rig Divn PHE, Agartala 	D.Khamzachin 

. 	• 	• Imphal additional I vice P.C.D, SrDA0 	will move first to 
• 	 •. charge NIL Divn No.1 . 	• 	: 	• 	• 	release Shri 

PWDJmphaI  P C Das 
'I PC Dna, 0/0 The Ex.Engineer 	0/v The Ex.E' 	1ier N H. 1 

Sr.DO RIgDIvnPHE 	• 

Agartala • 	. 	add itional ca:g 	N.H.. 

iJ •---.•-. . _________ 	 Diva No.! PWf)Jrha1 	I 

IL 



ft4."5 

.4, 
	

V~ 
O/o The £L ger 
Jairampur PWD A..P. vice 
K.C. Das, DA.O-I relieved 
of additional Chirge.'  

.6. iD.B.Choudhury :0/0  The )x.EngIneer 010 The EL Engineer 
Sr.DAO . 	 I&MDlvnNo.II 	imphal Elect DAvn Nod 

• Agartala 	 vlceL.SharnjaLSlng,  

DAO-1 - 

.27 L.Shyamjai 	0/0 The Ex.Englneer I&FMDIvn No.11 Agartala Slid LShyamjai 
Slngb, 	Imphal Elect Divn 	'vice 	 Singh will move 

DAO-t 	Nod 	
' 

. D.B. Choudhury, Sr.DAO first to release 
Shri 

_ _____________ 	 D.B.Choudhury. I 
D.N.Mohan, 	'010 The EL Engineer 0/o Th EL Eineer 	Shri.D.N. Mohan 
DAO4 	SeppaPHE,A..P 	ChaengP)vce 	Will moe first to 

K. CD , DAG I 	release S I 

I
ICDas 

/ 

Sr.DAO 0/0 The E x.  
Banderdewa PWD, 
ASP.. 

19. 1 K.C.Ds. 	-. 0!o TlieEx. Engineer 010 Th Ex.IngIneer 
DAO-I PWD Changlang, A)? PHE Dsion No IV, 

O 	S 	.Ghosh, 0/0 The ELEnglreer 0/0 Ttio 	LE1w'ueer 
DAO-I Tawarg PWD,A.P E:c 	zl Drvis 	n No III, 

21 J P Slnha, 	- 0/o,The ELEnguIeer 	Oio 	'eer 
Sr DAO Roing RWD, 	,&.P Vice 

Li C Cr 43h,DAcJ-I 

22 J.KLah1rI Ofo The Ex.Englneer 1oio Tk3 ELEngIneer 
I Sr.DAO' 	., 'PasighatPWD: . I Taw3ng Elect Divn vice 

• ":. 	

' '- 	

' 	

S  .'•' N.CEumanDA0-I 
.I,..i. 	. 	 ..i. 	.. 	 .; 

N.C.Barntan, 	. OIo The ELEngineer 0/0 The ELEtgineei 
DAOLI Tawang, Elect. A)? Kalisahar PWD, viceShrI 

B Cinkrabort3, SrDAO 
24 Birajendu 0/o The ELE-nglneer 0/.0 The Ex.Englncer 

Chakraborty, KallashaharPWD, Northern Divu PWJ) 
Sr.DAO 	' Trlpu'ra 	

..*1 

 Dharrnanagar vice S4Nag,' 
Sr.DAO 

.. 	 Shyarnalendu 	•. 1 0!oTheELEngineer -0/o The ELEngineer 
Nag, Sr.DAO. 	. '. Northern Dlvn Thou bal PIlE, with 

PWDDharmanagar additional charge of PWD 
Thoubal Manipur vice 

S 

.. P.Manglem Sinh, Sr.JJAO 
•P.Mangtem 0/o The ELEngineer 0/o.Thc ELEngineer 	. 

Slngh, Sr.DAO Thoubal PIlE 	' Hayiliang Electrical A.P. 
Manipur with Vice Swapan Kr. 
additional charge Chakraborty 
PWD Thoubal Divn. 
Maniour • 

Shri J.P..Slnha will 
move first to 
release Shri 
S.CGhosh. 
J.K.Lahirl will 
move first to 
release Slid N.C. 
Barman. 

Shri 
J3.Chakraborty 
will move first to 
release Shr.t S.Nn 

P.Manglem Singh 
I will release Shri 

S.Kr.Chakraborty 

-4' 



I -  - 	-,. 	- 	..----.- =---- 	-,- 

wapan'1 	' '0kThe ELEnghieei 	/o The ELF. - 'r •  	 I '/' 
J 	;ChakrabOttY, 	Hayuliang Electrical 	1Iectr1cal Dlvr.. J PWD 

/ . 	
DAO-I 	Dlvn A.P. 	 .mpha1  

:9. Sajal lCantl 	0/0 The ELEngineer 1 Io The ELF' 	'. I 
Choudhury, 	1, Along RWD, A.P. 	3uI10n1 P'' 

29.I Mhim Kr. 	' 0/o The ELEngineer It. ' - 'The ELf 	•• 

1.  Bhattacharjee, KhonsaPWD A.P. t 	t Task F'.  

. I DAO-1 L 	' 
PV '1mph?'  . 

Cb Naba Kr t 0/0 The Ex.Engineer 0/o 	lie Ex. i - 	'jicer rShriCh Naba Kr 

Singh, DAO-1 Task Force Dlvn IFCII Khoi a?WI) I P, Vice b wil% move 

flLpUr.: 	. K) aUL flreIease 

y..•. 
• 	. 

'• 	 , 
, 	. 

' 
________ 

Shri 
A.E:.Bhattacahtj 

7. 	0.Manlhar 	• 	• 	0/a, the Ex.Englneer, .... Cburavandr.. ff.ectr1cal, 

• 	SInhDAO-Ii Rolng'P,AP . DMslon.MariTur' 	. 

32. 	M.nngalfl1,:'t .Q/oThex.Fngineer Q/o The Ex.E' 
flpWD, DII9t0fl I ),I (V$fl) 

• 	' nlpur. Laphelt,L-hal. 

I 	?. 	 AbbljltKr. Das, 0/&The Ex.Englneer 0/0 The E. Engineer 

DAO-1 	Elect Dlvn No 1, Bomdila, P 	r, 
I 	 ' 	•. • I 1

,.  Agarta1a 	.. Atunachai}"'  

34 	AEoy.''''.. .O/o,The:EL,Eflgiflee OIoTheEL. 'rrneer'' I 
• Cboudhul71'. . Nab arlagun PWD, Imphal .Wet 'T .' vice' 

DAO-I 	. AY. . 	"-:' H. Yalshku . •. _______ - 
ILYaIshkul 	. 0/oihe,,Ex.Engifleer 0/o The EL) 	, 	ir 	, .. Shri H.Yalshkul 

• 	Singh, DAO-1 Imphat,West PilE, ' Nab;lagun 	A. Singh will move 
Vice A.Roy . 	".' •'.ry first to release 

ShrtA.Roy 
Choudhu!y 

Hamendra Ch. Ofo The Ex. EngIneer 	: 0/0 The) r 

Das,DAO-1 BasarPWDA.P;addL 	Bulling. )I1' ' 
I 	'. 	. 	' Charge of;.Basar PVT.' mi 	h 	.- 

I 	.• I&FC L................ 

(Authority - AG's order dated 4...3.2004. atpf101' off '!V' T)4_d1J2-361)9-20021VOL J<) 

-, 	- 	 Sdi- 
• 	­!­nt  Gener1 (Admn). 

/ 
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Annexure 

CE OF. THE COMPTROLLER AND AUDITOR GENERAL OF INDIA 
NEW DELHI -110002 

No, 39e-NGE(App)/11-98 

Dated 19.4.2000 

J. 
: (b) 

40  

• 	 ' 	

..• 	: 

(j 

• 	
•; 

Accountants General/Accountant General 
,with the cadre of Divisional Accountants, 

Jam., 

Kpeed to evolve some clearly defined norms and a uniform and 
rent policy of transfer and postinq of Divisional Accounts 

t;isional Accountant,was being felt for 	time Though 
- 

F4. 	incidence of service of Divisiono] Accountant, It -'houid 
t4ein such a way that it causes minimum Inconvenience to the 

sandattho same :time it fulfils the administrative 
mets..- -It- has, therefore,' been decided to prescribed the 

parametersfortransfer - and posting of Divisional 
:bffIcers/Divisional Accountants which should be followed 

lotl.S' and uniformly.. 0 0 

0 4 

nfer and posting should normally be made once in a year and 
h'1;:trans,fer.. should .be..timed properly so that these may not 

&(' 
istirb.the academic session. 

¶çr 
stof.Divxsions lilcely.;to fall vacant during the year should be 
bUd w

.
.Il in -advance. 

1viions should be properly graded by following the instructions 
u'ed...in this regardfrom time to time and posting of officers 

hould be made in the appropriately graded Divisions: 

tlon for posting in particular station(s) should be called (or 
ôm the individuals and efforts should be made to accommodate the 
icrs at the place of thélr.choice. subject too availability of 

canoy and on basis of seniority.. The adverse comments given by 
eInspecting Officer auditing the accounts of the Divisions, 

j• 	adverse remarks made by the Executive Engineers on the performance 
Divisional Accounts Officers/Divisional Accountants which 

,l; &.finally substantiated and the performance in proper and timely 
Jbmission ofaccounts may also be kept in view; 

. 	1. 

40 

o 

d; 



(a) a trahs'fer Committee comprising the Group Officer in añge, of 
worksAccounts . and two other Indian Audit & Accounts Department 
off icers of the rank of Sr. Dy. Accountant General/Dy. Accountant 
General, to be nominated by the Pr, Accountani: (rieral/AccountanI: 
General should be formed to consider the case of transfer. 

tenur of posting should normally be three years in a particular 
Division and six years at a particular station; 

( (g)/an..of.f.icer should normally allowed to serve the last three years 
ofhi& service life at a place of his choice even if it results in 
his,,stayin the same place etcbeyond the normal tenure 
A 	 p 	h'A 

: 

(.h)r ageneral..order 1 indicating transfers and postings of all officers 
be' notif led in addition to individual posting orders that 

maybe issued..  

ipeñation of the set norms coulde made only iri every 
lrn3ttt1orial circumstances 'to be recorded in writing, on account 

xtrerne personal circumstances which are quite distinguishable, 

ij 	 Yours faithfully, 

.:j.;..ASSttr Comptroller and. Auditor General. (N) 

' 	 . 	 . 

'i'ii 'rftci 
A,. 

• 	 S 	 • 	 ' 

,,Sect Ion fj!ei' (I) 
T4GUIVAT/47 t1 . /)4WCHC 

LI 
Guah78 ! 
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